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1945 : T.N. Act XU Preveition: of Beleing
'[TAMIL NADU] ACT NO. XIII OF 19454,

[Tog (TAMIL NADU) PREVENTION OF BEGGING ACT,
_ 1945.]

(Received the assent of the Governor-General on the
24th June 1945 ; first published in the Fort St.
George Gazette on the 17th July 1945.)

An Act to provide for the prevention of
begging *for the detention and employment of
beggers and their dependents in work-houses or
special homes, and for thed custody, trial and
punishment of beggar offenders in the 4[State
of Tamil Nadu.]

WHEREAS it is expedient to provide for the prevention
of begging *[for the detention and employment of
beggars and their dependents in work-houses or
special homes, and for the custody, trial and punish-
ment of beggar offenders in the *(State of Tamil
Nadu)].

1 These words were substituted for the word “ Madras " by
the Tamil Nade Adaptation of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Scoond Amendment)
Order, 1969, )

t For Statement of Objects and Reasons, see Forr St. Georga
Gozette, dated the 10th October 1944, Part IV-A, page 104,

This Act was extenged to the merged State of Pudukkottai by
section 3 of, and the First Schedule to, the Tamil Nado Merged States
(Laws) Act, 1949 (Tamil Nadu Act XXXV of 1949).

This Act was exiended to the Kanyakumari district and the
Shencottah taluk of the Tirunelveli district by section 3 of, and the
Schedule to, the Tamil Nadu (Transferred Territory) Extension of
Laws Act, 1957 (Tamil Nadu Act XXTI of 1957) repealing the corres-
ponding law in foree in that territory.

* These words were substituted for the words “in the Province
f Madras except the City of Madras ** by section 2 of the Tamil
adit Prevention of Begging (Amendment) Act, 1964 (Tamil Nady
¢t 40 of 1964). ‘

# This expression was substituted for the expresyion *“State of
adras™ by the Tamil Nadu Adaptation of Laws Order, 1969, as
mended by the Tamit Nadu Adaptation of f‘“ {8cecond
mendment) Ocder, 1969, ; bk
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extent and
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ment.

Definitions.

i A
71930 * Prevention of Begging

o

[1945 :T.N. Act XIII

1t is hereby enacted as follows i~}
1. (1) This Act may be called ths 2[Tamil Nadu]
Prevention of Begging Act, 1945,

(2) It extends to the whole of the 3[State of
Tamil Nadu). -
g j R _
*{3) This section shall come into force at once ;
and the *[State] Government may, from time to time
by notification in the Fort 5t. George Gazelte, direct
that the remaining provisions of this Act shali come
into force in such local area and on such date, is mav
be specified in the notification.

2. In this Act, unless there is anything repugnant
in the subject or context—
8((1) * bagging’ means—
(i} soliciting or receiving alms in a public
place, whether under the pretence of singing, dancing,
performing tricks or selling articles or otherwise ;

(ii) entering on any private premises for the
purpose of soliciting or receiving alms ;

1 These words were substituted for the paragraph containing the
enacting formula and the pacageaph preceding that parageaph by
section 5 of the Tamil Nadu Re-enacting nnd Repealing (No. I) Act,
1948 (Tamil Nadu Act VI of 1948),

2 These words were substituted lor the word “Madras®” by the
Tamil Mudu Adaptation of Laws Order, 1969, as amended by the
Tamif NMadu Adaptation of Laws (Second Amendment)OQrder, 1969,

2 Thie exprassion was substituted for the expression “'State of
Madras ** by ibid,

4 The words ** cxcept the City of Madras** were omitted by section
3 of the Tamil Nadu Prevention of Begging (Amendment) Act, 1964
(Tamil Nadu Act 40 of 1964).

5 This word was substituted for the word. " Provincial " by ths
Adaptation Order of 1950, .

8 The original clanse (1) of section 2 was ce-numbered as clauss
(1-A} of that seztion and this clause {1} was inserted by section 4 (i) .
of the Tamil Nadu Prevention of Begging (Amendmant) Act, 1964
{Tamil Nadu Act 40 of 1944), :

* Section 1 came into force on the {7th July 1945, The
sections were applied to certain portions of the State by not
issued from time to time, S
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., 1945 : T.N: Act XIti) Prevention of Begeing 931

(i) exposing or exhibiting, with the object
of obtaining or extorting alms, any sore, wound,
infury, deformity or disease, whether of himself or
of any other person or of an animal ;

- (iv) allowing oneself to be used as an exhibit
or the purpose of soliciting or receiving alms :

butdoes not include soliciting or receiving money
ot food or gifts for such purposes as may be prescri-
bed.] Y

(1-A)] ‘Juvenile Court’ meansa Court es-
tablished under sub-section (&) of section 36 of the
#fTamil Nadu] Children Act,* 1920, and if no such
Court is established in any area, a Sub-divisional
Magistrate or a Magistrate of the first* or second
class* specially authorized by the *[State] Government
to exercise the powers of such Court.

Fa[(1-B) * Magistrate” means a salaried Pre-
sidency Magistrate* or a Sub-divisional Maog'sirate S
or & Magistrate of the first* or second class*specially : e
authorised by the State Government in this behalf ;

L The original clause (1) of sectivn 2 was renumbered a5 cliuse
(1-A) of that seetion and this clause (1} was inscried by scction 4
i) of the Tamil Nadu Prevention ol Begging {Amendinenty Act,
1964 fTamil Nadu Act 40 of 1964),
1 These wards were substituted for the word ** Madras® by
the Tamil Nadn Adaptation of Laws Order, 1969, as amended
by the Tamil Nadu Aduptation of Laws (Second Amendment) ' s
- .

Order, 1969. ' .
. This word was substituted for the word “Provincial® by the : ..-!

/ daptation Qrder of 1940,

s (auses (1-B) and (1-C) were inserted by section 4 (i) of the Tami o : : "
Nady Prevention of Begging {Amendment) Act, 1964 {Tamil Nadu "l
Act 40 of 1964).

» inp to clauses (o), () and (¢} of sub-secifun (3} of section
) ofi\hcgeégd%gnf Criminal Preceduce, 1973 (Centeal Act 2 of 1974),
hich came into force on the Ist Aprit 1974, any ceference to u
agisteate of the first class shail be construed as.u reference to g
udicial Magistrate of the first class, any referencd to n Magistrate )
f the second class or of thethird class shali be construed as a refe-
nee to a Judicial Magistrate of the second class and aay reference
a Presidency Magistiate shall be construed asa , reference to a

 fetropolitan Magisteate.

po-s
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P alty for
begging,

(1-C) * public place’ inciudes any public street,
road or thoroughfare or any place -of public worship
or any place of public resort or any bus-stand or any
railway carriage or premises of a railway station.]

(2) ‘special home’ means a place notified by
the '[State] Government in the Forr St. George Gazette
as suitable for the reception of persons not physically
capable of ordinary manual labour, 2[ who are ordered
to be detained in] a special home under any of the
provisions of this Act 3

(3) *workhouse’ means a place notified by
the '[State] Government in the Forr St. George Gazette
as suitabie for the reception of persons physicaily
capable of ordinary manual labour, ¥[who are ordered
to be detained in] a workhouse under any of the
provisions of this Act.

*[3. (1} Whoever is found begging shall be punisha-
le-— :
(¢) on a first conviction, with fine which may
extend to fifty rupees or with imprisonment which
may extend to one month ;

(&) on a second or subsequent conviction,
with imprisonment for a term which may extend to
51X months.

(2) Any Police officer may arrest without a
warrant any person who is found begging :

Provided that no person enfering on any private
premises for the purpose of soliciting or receiving alms
shall be so arrested or shall be liable to any proceedings
under this Act except upon a complaint of the occupier
of the premises.]

- ——

1 This word was substituted for the word *Proviacia! ** by
the Adaptation Order of 1950,

2 Theso words were substituted for the words ** whoare coramitted -
fo by section 4 (iii) of the Tamil Nagu Prevention of Begging
(Amendment) Act, 1964 (Tamil Nadu Act 40 of 1964),

sbLhis sectlon was substituted for the original section 3 by section
s, ibid.

|
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4, The provisions of sections 5 to 8 shall a ohly Arpiicaion
. if the ‘I[Statc] Government have notified a p%t’g LN Lf:mm
- workhouse or as a special home ; the provisiony of
. section 9 shall apply if the '[State] Gover t have
notified a place as a workhouse ; and the provisuis
- of section 10 shall appy if the }[State] Govermmsiil
. h_ave notified a place as a special home and the P
. visions of sections 10-A, 12-A and 23 shali appty
-the State Government have notified any leper syl
,appointed under section 3 of the Lepers Act, 17/
[(Central Act III of 1898) as a special homg rerwder
clause (2) of section 2].
I A
5. Any person atrested by a Police et fopy Persams
J;m offence punishable under gection 3 w?]gkin 1 ﬁ‘;::g: nge,-
gpinion of such Police officer has attained the sy */ *etion 3to be
4eighteen years] shall be informed, as soon un t7 pramed by
e, of the grounds for such arrest, and shall b jrre pedizit] officer,
duced before the nearest Magistrate within a e s b
- of twenty-four hours of sucharrest exciuding thes tirm
necessary for the journey from the place of artest #7
the Court of the Magistrate; and no such person shell
be detained in custody beyond the said period  with
out the authority of a Magistrate. The Mupiniri!
shall  without delay . order  the persot 1
b taken  before a medical  officer !
bdllow . the rank of  Assistant Surgeon ;  ivsd

the medical ‘oi‘ﬁcer shall after examining such pursed
grant a cernﬁc._ate tegarding his age and pf,y,uiml
ca?acuy for ordinary manual labour.]

*This word was substituted for the word * Provinolal "+
the |Adaptativn Order of 1950, .

%' This portion was added by section 2 of the Tamil Nadu Proven
tion) of Begging (Amendment) Act, 1975 (Tamil Nadu Act 28 of 1973

»"This section was substitoted for original section 5 by the Adaplé~
tion )(Amcn dment) Order of 1950, by _he {

& [These wordg \'}cre.f%gsgtult,ed ro:_ the ngs “ sixtben yoHrs "
. by section 6 of the Tamil Nadu Prevetion o . R
: A{'tsﬂ|1964 (Tamil Nadu Act 40 of 1964), 8310 (Ame )

g
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6. ff in the opinion of such medical officer the

Arrested

persouiobe  person arrested has not attained the age of “[eighteen
befo.e a years}, such person shall without-délay be produced, -
Javenile together with the certificate of the medical officer,
m;‘g before a Juvenile Court and the provisions of section
be Hunazr 12 *or section 12-A] shall then apply to the case.
cighicen ],

Arrested 7. (1) If in the opimion of such medical officet
gﬁ:fm“ the person arrested has s{attained the age of eighteen
before years, he shall, without delay, be produced before a
Magswate,  Magistrate] together with the certificate and a report
be uighien by a Police officer of the facts of the case.

o overl. {2} The Magistrate shall make a swminary °
jnquiry into the facts of the casc and the circumstances
and the character of the person produced before him,

(3) During such inquiry the Magistrate shail’
exp'ain to such person the ficis alleged against him ;
in the Police report and record any statement which
he may wish to make with reference thereto,

(4) If such person disputes the correctness of
the Police report il any material respect, the Magist-
rate shalt proceed as nearly ¢s may be in accordance
with the procedure faid down for tae trial of swnmons

Central Act ! " gt -
Vv of 1398, cases, in the Code of Criminal Procedure, 1898%,

1 T!Ia.. words werz substitited for the word and figures *“ under
16 byseation 7 (tofth Tamil Nagu Preveriion of Begging {Amend-
mentyAct, 1954 Tamii Nadu Act 40 of I4ed),

% These words were substituted for the words ** sixteen years”
by section 7 (iiy, ibid, .

1l . }_.’-_

3 This expression was inserted by sccrion 3 of the Tamii Madu I
vrevention of Begging (Amendinent) Act, 1975 (Tamil Nadu Act 28
of 1974}, :

4 These words were substitutco for the figures and words ** 16 ot
over ™ by section 8 (i) of the Tamil Nada Prevention of Begging
{ Amendinent} Act, 1964 {Tamil Nadu Act 4G of 1964),

5 These words were substituied for the words * artained the age of
sixteen yenrs, he shall without delay be produced before a Sub-divisional
Magistrate or & Magistrate of the first or second-class specially
a:u‘alhoriscd by the Srate Government in this behalt” by section 8 (i),
ihid. : it
» See now. the Code of Criminal Procedure, 1973 (Contral Axe;
0!' 1974)- . R _ i
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8. If the Magistrate finds that the person in respect Ordersto be
of whom an inquiry is made under section 7 is guiity {’j‘;sgg’ .
of afi offence under section 3, but has not attained the if he fieds
agé of 2[eighteen years], the Magisirate may’)pass any accused to
order which a Juvenile Court could have passed if gfg;[;;gﬂf‘
such person had been produced before it under sub- ’

section (1) of section 12.

Y9, () If the Magistrate finds that the person in Power of
respect of whomsuch enquiry is made is guilty of an Masistrate
offence under section 3, has attained the age of eighteen getention of
years, and is physically capable of ordinary manual able-bodied
labour, the Magistrate may, if thgreis a workhouse 2cused

. : : . : 7 of eighteen
instead of sentencing him under section 3, order him cr over to
to be detained in such workhouse for a period of not workhouse.

less than one year and not more than three years :

Provided that if the Magistrate is satisfied from
the circumstances of the casc that the person convicted
is not likely to beg ngain, he may release the beggar
after due admonition on a bond executed with or
without sureties, as the Magisirate may require by the
lbeggar or any other person whom the Magistrate

onsiders suitable, Such bond shall provide tor the
eggar’s abstaining from begging and being of good
chaviour for such period not exceeding two years
s the Magisttate may direct.

(2) Any person who commits an offence under
section 3 in breach of the bond.cxecutcd under the
proviso to sub-section (1), shall, if in the opinion of
the Magistrate he is physically capable of ordinary
manual labour, be punishable with imprisonment for

|

— ' : T -

" These words were substitited for the word and Bgupes
« under 16 ” by section 9 (i) of the Tamil Nadu Prevention of
Begging (Amendment) Act, 1964 (Tamil Nadu Act 40 of 1964),

2 These words were substiouted for the, words “smiteen years™

L '. by section 9 (if), ibid, .

¥ This section was substitmed for the originas seétion 9 'by

seetion’ 10; 1b/d.




Power of
Magistrats

1 to order
detention ofl
accused who
is not #ble=
bodied to
apecial home.

Powers of
Magistrate
to order
indefinite
detention of
lepers.

G ever on ofB’eggmg\-':[l%S . TN, Act XI - -

‘a term which may extend to six months and the Magis-
trate may also order the forfeiture of the bond
aforesaid : :

Provided that the Magistrate may, instead of
sentencing the offender as aforesaid, order him to be
detained in a workhouse for a period of not less than
three years and not more than five years.]

10. If the Magistrate 2[finds that the person (other
than a person who is a leper)] in respect of whom an
inquiry is made under section 7 is guilty of an offence
under section 3 and has attained the age of 3[eighteen
years] but is not physically capable of ordinary manual
labour, the Magistrate may, if there is a special home,
instead of sentencing him under section 3, 4order him
to be detained in such home for a period of not less
than one year and not more than three years].

[10-A. (1) If the Magistrate finds that the person
in respect of whom an enquiry is made under section 7
is guilty of an offence under scction 3 and has attained
the age of eighteen years and is satisfied on a certifi-
cate issued by a qualified medical officer, that such
person is a leper, the Magistrate may instead of senten-
cing him under section 3, order him to be detained
indefinitely in a leper asylum appointed under section 3
of the Lepers Act, 1898 (Central Act I of 1898)

1 These words were substituted for the words ** to commit ** by
section. 11 (i) of the Tamil Nadu Prevention of Begging {Amend-
ment) Act, 1964 (Tamil Nadu Act 40 of 1964).

2 This expression was substituted for the cXpression * finds
that the person ™ by section 4 of the Tamil Nadu Preventien of
Begging (Amendment) Act, 1975 (Tamil Nado Act 28 of 1975).

3 These words were substituted for the words * sixteen years®

by section 11 (ii) of the Tamil Nadu Prevention of Begging (Amend.
maent) Act, 1964 (Tamil Nadu Act 40 of 1964) geing (Amen

4 These words were substituted for the words ** order his committal
to such home for such period as the Magistrate may deem fit*? by

section 11 (iil), #bid.

. ® This section was inserted by section § of the Tamil Nade Proven.
ii;“lnS).d mug Mndmmt) Act, 1975 (Tamil Nadu Act 28 of
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and notified to be a special home under clause (2) of _ i ! _
section 2 until he is released in-the circumstances o _ :
Stated in sub-section (2). o N

C (2) The leper detained under sub-section (1)
may be released on any one of, or more of the follow-
ing grounds, namely :—

(i) if a qualified medical officer certifies that
the person detained has been fully rehabilitated ;

R et TR e

(it if any person, whom the Magistrate
considers suitable, exccute a4 bond with or without
sureties, a5 the Magistrate may require making him-
self responsible for the housing, medical treatment U
and maintenance of such person and for preventing ' i
him from begging or being used for the purpose of ' , il
begging ; :

[ . ‘
(iii) on such o:her ground as may be pres-
cribed. '

(3) The certificate referred to in sub-section (1)
or clause (i) of sub-section (2) shall be in such form
and shall be issued within such time as may be pres-
cribed.]

_ 1
11. Where 2 Magistrate has arrived at a finding Magierar - ;

regarding the age of a person dealt with by him under finding ' i
section 8,9,(10 or 10-Al such age shall, for the purposes j = arar
thereof, be deemed to be his true age, and no order final,

or judgment of the Magistrate shall be deemed to

b invalid or be liable to be interfered with in appeal

or revision on the ground that the age of such person

was not correctly determined by.the Magistrate.

1 This expression g®s substituted for the expf;mlon * ar 10"
by section 6 of the Tamil Nadu Prevention of Begging (Amendment)
Act, 1975 (Tamil Nadu Act 28 of 1975). '
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¢ 12.(1) 2[If any person arrested by a Police-officer
o for an offence punishable under section 3-has, in the
[(under cighteen} opinion of such Police-officer, not attained the age
é;"‘:‘h' Juvenile of 3cjghteen years), he shall be informed, as soon as
! procedure and may be, of the grounds for such arrest, and shall be
% powers of such produced bzfore the nearest Magistrate within a period
' Court. of twenty-four hours-of such arrest excluding the time
necessary for the journey from the place of arrest to
the Court of the Magisirate ; and no such person
shall be detained in custody beyond the said pericd
- without the authority of a Magisirate, On such
production the Magistrate shall without delay direct
the parson to be taken before a Juvenile Court esta-
blished under sub-section {1} of section 36 of the {Tamil 4 rami
Nadu] Children Act, 1920, The person. shall then Nadu)
be dealt with under the provisions of that Act as modi- lgciow of
fied by the provisions of this section] : . '

Provided that if the Juvenile Court is satisfied
on inquiry that such person has attzined the age of
feighteen years] it shall record a finding to that effect,
and thercupon it shall be open to the Police 10 proceed
against such person under section 3, or if there is 2
work-house or a special home, under section 5 ; and
in the latter case the medical officer referred to in
section 5 shall be required to cerlify only regarding
the physical capacity of such person for ordinary
manual fabour and the Hnding of the Juvenile Court
tegarding the age of such person shall also be binding
on the Magistrate before whom he may be produced,

tThese wards wene subs:itqtcd {or the word and  Hgures ** under
16 ™ by section 12 (i) of the Tamil Nudu Prevention of Begging (Amend-
nent) Act, 1964 (amil Nadu Act 40 of 1964),

2 This paragraph was substituted for the original one by the
Adaptation (Tlurd Amendment) Ovder, 1950,

4 These wordy were substituted for the words ' sixteen years
by section 12 (i) {&} of the Tamil Nadu Prevention of Begging
(Amendment) Act, 1964 (Tamil Nadu Act 40 of 1964),

4 These words were substituted for the word ** Madras ” by the
Tamil Nadu Aduptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

» These words were subsiitutad for the figures an)  word
1§ years ** by section 12 (ii) (5) of the Tamil Nadu Prevention of
Begying (Ame xdment) Act, 1954 (Tamil Nadu Act 40 of (964),




(2) If the Juvenile Court finds on inquiry that
any person ‘brought. before it under sub-section (1)
has not attained the age of fourteen years and is guilty
of an offence under section 3 arjthm he—

(@) has no home or seitled place of abode or
visible means of subsistence, or has no paremt or
guardian, or has a parent or guardian who does not
exercise proper guardianship, or a

(b) is destitute and both his parents or his
surviving parent, or in the case of an illegitimate child,

his mother, '[are or is undergoing detention in prison
on convictionj, or = | '

(c) is uader the care of a parent or guardian

who by reason of criminal or drunken habits is unfit
to have such care,

the Court may pass such order in respect of the oﬁ'eh-

der as it could have passed if he had been brought |
before it under sub-section (1) of siction 29 of the
¢[Tamil Nadu} Children Act, 1920;

Provided that if the Juvenile Court is satisfied
that it is inexpedient to send the offender to *[an
approved school] by reason of his bodily ailment or
incapacity or other cause, the Court may, if there is
a special home and separate accommodation is pro-
vided in such home for persons who have not attained
the age of fourteen years, forder him to be detained

in such home for a period of not less than one ycar
and not more than three years].

* These words were ;ubsz_ituled for the words ** are or is under-
guing transportation ot imptisonment ” by section 12 (i) (4} of the

Tamil Nadu Prevention of Begging (Amendment) Act, 1964 (Tamit
Nadu Act 40 of 1964}

¢ These words were substituied for the word ¢ Madras ** by  the
Tamil Nadu Adapiation of Laws Order, 1969, as amended by the

Tamil Nadu Adaptation of Laws {Secon

Amendment) Order,
1969,
2 These words were substituted for the words **a certified school *’

by section 12 (iii} (5} 1) of the Tamil Nadu Prevention of Begging
(Amendment) Act_, 1964 (Tamil Nadu Act 40 of 1964).

+ “These words were substituted for the wo!

_ ] " order his commsit.
tal to-such home for a specified period not exceeding t
B t?umion 12 !

i @ @ 1o, yoars”
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(3 If the Juvenile Court finds on inquiry that
a person produced before it under sub-section (1)
has attained the age of fourteen years but has not
attained the age of ‘[eighteen yearsj and that he is
‘guilty of an offence under section 3, the Court may
*lorder him to be detained for a period of not less
than one year and not more than three years]——

(@) in case it finds that he is physically capable
*  of ordimary manual labour ¥[in] a workhouse, if there
is one, and -

{b) in case it finds that he is not physically
capable of ordinary manual labour, ¥in] a special
home, if there is one. _

hwer of [12-A. Notwithstanding anything contained in sec-
‘;‘;ﬂe ,nfif&’“_ tion 12, if the Juvenile Court finds on inquiry that any
ie d;z,'mon' * person brought before it under sub-section {I) of that
juvenile section has not attained the age of ejghteen years and
g is satisfied on a certificate issued by a qualified medical
officer that such person is a leper, the Juvenile Court
may, instead of dealing with him under sub-section (1),
(2) or (3), as the case may be, of that section order
him to be detained indefinitely in a leper asylum
appointed under section 3 of the Lepers Act, 1898
(Central Act Il of 1898) and notified to be a special
" home under clause (2) of section 2, until he is reledsed
in the circumstances Stated in sub-section (2) of sec

tion 10-A.)

1 These words were substituted for the words ** sixteen years”
by section 12 (iv) (g) of the Tamil Nadu Prevention of Begging (Amend-
ment} Act, 1964 (Tamil Nadu Act 40 of 1964).

# These words were substituted for the words ** order his coramittal
for a specified period not exceeding three years ** by section12 (iv} (5),
1bid,

1 This word was substituted for the word " to ™ by section 12
(iv) (), ibid.

¢ This section was inseried by section 7 of the Tamil Naduy Pres
yention of Begging (Amendment) Act, 1975 (Tamil Nadu Act 28 of

1975). -
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143, (1) Notwithstanding anything Contained in
this Act, whoever having been previously detained
in a work-house or a special home under this Act is
found begging shall on convictionyby a Magistrate,
be punished as hereinafter in this section provided.

(2) When a person is convicted for the first
time under sub-section (1), the Magistrate shall order
himn to be detained in a work-house or a special home,
as the case may be, for not less than three years and
not more than seven years and may convert any
period of such detention not exceeding one year into
a sentence of imprisonmant extending to a bike period.

(3) When a person is convicted for the second
or subsequent time under sub-section (1) the Magist-
rate shall order him to be detained in a work-house
or a special home, as the case may be, for not less
than three years and not more than ten years and may
convert any period of such detention not exceeding
_ two years into a sertence of imprisonment extending
to a like period.

'14. (1) The Magistrate who makes an order for
the detention of any person in a work-house or a

special home under this Act may make an order re~

guiring the parent or other person liable to maintair
the person detained to contribute to his raintenance,
if able to do so, in the prescribed manner,

. (2) The Magistrate before making  any

order under sub-section (1) shall inquire into the cir-
cumstances of the parent or other person liable to
maimain the person detained and shall record evidence,
if any, in the presence of the parent or such other
person, as the case may be,

{3) Any order made under this section may at
any time be varied by the Magistrate on an applica-
tion made to him by the party affected by the
ordes.

* Sactions 13 (o 29 were substituted for the Qrigif;al sect ons 13
and 14 by section 13 of the Tamil Nadu Prevention of Begginy
{Amer®Ment) Act, 1964 (Tamil Nadu Act 40 of 1964),

Penalty for
bepging after
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{4) Any order made under this section may be
enforced in the same manner as an order under section
488 ofthe Code of Criminal Procedure, 1898* (Central
Act V of 1898},

115, (1) When the Magistrate has ordered the deten-
tion of a person in a work-house or a special home
under this Act, he may, after making such inquiry as
he thinks fit, order any other person who is wholly
dependent on such person to be detained in a work-
house or a special home, as the case may be, for a
likz period:

Provided that before such order is made, such
dependent person shall be given an opportunity of
showing cause why it should not be made.

{(2) Where the dependent person has not attained
the age of tourteen years, the Magistrate shall
forward him to a Juvenile Court which shall deal with
him under the *[Tamil Nadu] Children Act, 1920
(I Tamil Nadu] Act 1V of 1920), as if the said person
had been brought before it under sub-section (1) of
seetion 29 of the said Act:

Provided that where the dependent person is the
begear's own child below the age of five votrs and the
begear is an able-bodicd mother not being a4 contagi-
ous lepar or a funatic, the child may be ordered to be
dotained ina work-house without bring separated
from the mother as regards the place of detention,
uatil it attains the age of five yoars and thercafter doalt
with as provided in this sub-section.

1 Sections 13 to 29 were substituted for the  oviginal sections 13
and 14 by soction [3 of the Tumil Nadu Prevention of Begring
{Amendment) Act, 1963 (Tami! Nandu Act 40 of 1964),

2 These words were substituted for the word * Madras ™ by the
Tumil Nade Adgpration of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Second Améndment) Order,
1969

*Ges now the Caute of Criminal Procedure, 1973 (Central Act 2
of 1974), sections 125 and 126. :
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(3) For the purpose of this section, the Magis-
trate may, if necessary, caute the dependent person
to be arrested and brought before himself and
examined by a Medical Officer. The person so
arrested shall be produced tefore théncarest Magis-
trate within a period of twenty-four hours of such
arrest exciuding the time necessary for the journey
from the place of arrest to the Court of the Magistrate
and no such person shall be detained i custody beyond
the said period without the authority of & Magistrate.

1 . ie datal : i1 Power to order
16. (1) When any persor who isdetained in a special Further deton

home under this Act is, whether on an application tion of physi-
rade bty him or otherV‘ise considercd by the State cally incapable
Government to be blind, cripple or « therwise physj. P§88ars-

cally incapable of doing any we-k, the State Govern-

ment may order that he shall, after the ¢xpiry of the

period of his detention, be further detained indefini-

tely in a special home:

_ Provided that the State Government may 1elease
gny cuch person if any persor whom the State Govern-
- ment ccnsider suitahle, executes a bond, with or with-
out syreties as the State Government may rcquire
making himself responsible for the housing and main-
tenance of such person and for preventing him
from begging or being used for the purpose of
begging. N

{2) The powers conferred on the State Govern-
ment by sub-section (1} may also be cxereised
by such authorityas may be prescribed. A copy of
every order passed by the prescribed zuthority under
this sub-section shall be .communicated forthwith
to the State Government with such particulars relat-
ing to the person concerned as may be prescribed.,

'17. (1) Whoever employs or causes any person 0 pepayy  gop

~, Solicit or receive alms, or employing or
: . _ causing persans

to beg or uging -

them for

1 Sections 13 10 29 wers substituted for the original sections 13 ane purposes of -

14 by section 13 of the Tamil Nadu Pr.evcntiﬂn of Bega_;ng

(Amend. begging.
- ment) Act, 1964 (Tamil Nadu Act 40 of 1964) N :
’ [EEA |

ik
e
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(2) whoever having the custody, charge or care .
of a person who has not attained theage of fourteen
years connives at or encourages the employment or
the causing of such person to solicit or receive
alms, or .

(3) whoever uses another person as an exhibit for
the purpose of begging, shall, on coaviction, be puni-
_ shable with imprisonment for a term which may
' extend toone vear and thereafter with detentionin a -
workhoyse* or special home, as the case may be, for
g period of not less than one year and not more than
three years or with imprisonment for a term which may
extend to two years. :
Tramsfer from ‘18. (1) The State Government may, subject to
one werkiouse gy,ch conditions as may be prescribed, direct any
~orspecial home : : .
t0 another. person detained ina work-house or special home to be
trapsferred therefrom to another work-house or
special home, as the case may be : '
Provided that the total period of detention of
such person shall not be increased by such transfer.

(2} The powers conferred onthe State Govern-
ment by sub-section (1) may also be exercised by such
authority as may be prescribed. A copy of every
order passed by the prescribed authority under this
sub-section shall be commuricated forthwith to the
State Government with such particulars relating
to the person transferred as may be prescribed.

(3) In directing suchtransfers, the State Jovern-
ment or the prescribed authority shall have regard to
the medical report, and the directions, if any, made by
the Magistrate or Juvenile Court, under section 23.

Parole. '19. (1) Subject tosuch conditions as may be pres-
cribed, the Commissiorer of Police in the City of
Madras and the Superintendent of Police elsewhere
may, at any time, grant permissionto a person detai-
ned in a work-house or a special home to absent
himself for such perioa as may be specified.

1 Sections 13 to 29 were substituted for the original sections 13 &nd
14 by section 13 of the Tamil Nadu Prevention of Begging (Ametide
ment) Act, 1964 (Tamil Nadu Act 40 of 1964). .
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. {2) The period . during which such person is
absent from a work-house or aspecial home during the
continyance of a permission granted to him under
this section shall, for the putpose of computing his
term of detention in a work-house or a special home,
be deemed to be part of his detention.

120, (1} Subject to such conditions as may be Conditional
specified, the State Government may, of their own Telease.
motion or on application, at any time, release a
person detained in % work-house or a special home.

(2) Any order of rekease issued undet sub-section
(1) shall be in force until the expiry of the term for
whirh the person was ordered to be detained in a work-
house or a special hoine, as the case may be, unless
sooner revoked.

{3) The State Government may, at any time,
revoke the order of release issued under sub-section (1)
. forany violation of the conditions subject to which the
order was issyed and thereupon the person released
shalt be detained in a work-house or a special home,
as the case may be, until the expiry of the period
for ‘which he had been ordered to be dctained.

121, At any time after the expiration of threc Unconditional
months from the commencement of the release of releass.
any person under sub-section (I) of section 20, the
Commissioner of Police in the City of Madras and
the Superintendent of Police eisewhere, may, if he is
satisfied from the circumstances of the case that
such person is not likely to beg again, recommend to
the State Government his ynconditiona] release., The
State Government may thereupon, release such
person unconditionally and on such release the term
for which such person had been ordered to be
detained in a work-house or a special home shall
be deemed to have expired,

T Sectiops 13 to 29 were substituted for the ariginal sections 13 and
14 by section 13 of the Tamil Nudu Prevention of Begging (Amend-
ment} Act, 1964 (Tamil Nadu Act 40 of 1964), \

125~14—-60
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7122, When any person ordered to be detained in

"'a work-houte or a special howe, as_the casé¢ may

be, is also sentenced to imprisonment, the Magis-
trate passing the sentence of imprisonment shall
forthwith forward such person to a jail in which
he is to be confined together with the warrant and
a copy of the order of detention. After the sentence
of imprisonment is fully execated, the officer executs
ing it shall, if detention in a work-house or a special

home for any period remains to be undergone by ~

such person, forward him forthw:th together with the
copy of the order of detention to the work-house
or the speciat home, as the case may be.

Medica) exami,  23. (1) After a person 5 received in a_special

nation and
datention of
lepers -and
lunatics.

home under the orders of a Magistrate or the Juvenile
Court under this Act, the officer in charge of the
special home shall’cause him to be examined. as soon
as may be, by such Medical Officer as the State
Government may, by general or special order,
direct. .

(2) The Medical Officer shall make his report
to the officer in charge of the special home stating
inter alia—

(a) whether the person is a leper suflering
from contagious leprosy or not ; :

(b) from what, if any, communicable discase
other than leprosy the person is suffering ;

(¢) whether the person is an idiot or of
unsound mind ;

() any other particular which may be
prescribed.

(3) Where the medical ceport states that the
beggar is a contagious leper or a lunatic, the officer
in charge of the special home, shall forthwith forwerd
the report to the Magistrate who or the Juvenile Court

T igections 13 to 29 weresubstitated for the originial sections 13 and
14 by scction 13 of the Tamil Nadu Prevention of Degging (Amend-
- ment)Act, 1964 (Tamil Nadu Act 40 of 1964).
!
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which, passed the order of detention. The Magistrate
or the Juvenile Court shall thereupon examine the
-Medical Officer as a witness and shall reduce the
examination to writing. If, after the examination and
upon such further inquiry, if an;, as he or it thinks
fit, the Magistrate or the Juvenile Court is of opinion
that the beggar is a contagious leper or a lunatic,
he or it shall record a finding to that effect and shall
direct that the detention already ordered shall be under-

gone by the beggar—

(i) if a contagious leper , in a leper asylum
appointed under sectioh 3 of the Lepers Act, 1898
(Central Act IIT of 1898) and notified to be a special
home under clause (2) of section 2 ;

(i) if a lunatic, in an asylum established or
licensed under section 84 of the Indian Lunacy Act,
1912 (Central Act IV of 1912) and notified to bs a
special home under clause (2) of section 2.

(4} Notwithstanding anything contained in the
LepersAct, 1898 (Central Act JII 0f1898) or the Indian
Lunacy Act, 1912 (Central Act IV of 1912), if any
leper asylum appointed under section 3 of the Lepers
Act, 1898 (Centrat Act TII of 1898) or any asylum
established or licensed under section 84 of the Indian
Lunacy Act, 1912 (Central Act IV of 1912) is noti-
fied to be a special home under clause (2) of section 2,
the Superintendent of such leper asylum or the person
- in charge of such lunatic asylum, as the case may be,
shall also have authorily to detain persons sent thereto
in accordance with a direction of the Magistrate
or the Juvenile Court [under section 10-A or section
12-A or under this section , as the case may bel.

t ‘Thase words, figures and Jetters were substituted for the words
*qinder this section ™ by section 8 of the Tamil Nadu Prevention of
Begging (Amendment) Act, 1975 (Tamil Nadu Act 28 of 1975).

125-14—60A
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Setzare and *24. (1) Any Police Officer effecting the arrest of
disposal of ani- a pzrson who was found begging may seize any animal
ma pu‘:ﬁgc fof used for the purpose of begging and detain it pending
begging. production before the Magistrate or the Juvenile

Court.

(2) Pending conclusion of the trial, the Magistrate
or the Juvenile Court may make such order as he or
it thinks fit for the proper custody of the animal pro-
duced undes sub-section (1).

(3) The Magistrate or the Juvenile Court may,
when the trial is concluded, order that the animal be
dastroyed or confiscated to the State Government or
delivered to the person claiming to be entitled to the
posszssion thereof.

Persons to ber - 1250 All persons empowered to perform functions

deemed  Public ynder this Act shall be deemed to be public servants
within the meaning of the Indian Penal Code (Central,
Act XLV of 1360).

Centra.l Act ¥ 26. The provisions of Chaptcr XLII of the Code
of 1139fot°bonds of Criminal Procedure, 1898 *(Central Act V of 1898)
i‘;’fei under the shall, so far as may be, apply to bonds taken under

Act. this Act.

Appeals. _ 127. For the purposes of appeal and revision under
the Code of Criminal Procedure, 1898+ {(Central Act V
of 1898) an order of detention under this Act shall be
deemed to be a sentence of imprisonment for the same
period.

Power +~ make 28, (1) The State Government may make rules
tules. for carrying out all or any of the purposes of this Act.

1 Semons 13 to 29 were substituted for the original secnons 13 and
14 by section 13 of the Tanil Nadu Frevention of Begging
{Amendment) Act, 1564 (Tamil Nado Act 40 of 1964).

*See now the Code of Criminal Procedure, 1973 (Central Act 2
of 1974), Chapter XXX1!I.

+See now the Code of Criminal Procedure, 1973 (Central Act 2
of 1974),
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@) In particular and without prejﬁdlce to the
gererality of the foregoing power, such rules ma.y pro-
vide for or regulate—

(@) all matters expressly rﬂqmred or allowed
by this Act to be prescribed ;

(b) the management of ivorkiioﬁseé and

“special homes, the detention of persons ordered to be
detained in such work-houses and special homes and

the maintenance, care, treatment and instruction of
such persons, including all matters relating to their
diet and accommodation as well as their labour and
general conduct ;

(¢) the discharge of persons from such work-
houses and special homes :

(d) the obtaining of suitable employment
outside such work-houses and spegial homes for per-
sons detained therein ;

(e) the nature, incidents and maximum periods
of the punishments to be imposed on persons detained
in work-houses and special homes for breach of any
rules or for failure or neglect to accept any suitable
employment owside such work-houscs and special
homes which may be obtained for them ; and

. (f) the manner of medical examination of
beggars.

(3) Ali rules made under this Act shall be pub-
lished in the Fort St. George Gazette and unless they
are expressed to come into force on a particular day,
shall come into force on the day on which they are so
published.

(4) Bveryrule m.adc under this Act shall, as soon

~ a8 possible, after it is made, Be placed on the table of

both Houses of the chlslature, and if, before the

expiry of the session in wh:ch it is o placed or the
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next session, both Houses agree in making any modi.
fication in any such rule or both Houses agree that
the rule should not be made, the rule shall there-
after have effect only in such modified form or be of
no effect, as the case may be, so however, that any
such modification or annulment shall be without
prejudice to the validity of anything prevmusiy done -
under that rule.

'29. On the date of coming into force of this Act
in the City of Madras, sections 71-A to 71-L of the
Madras City Police Act 1888 (*[Tamil N"Ldl.l] Act I
of 1888) shall stand repeaied

1 Sections 13 to 29 were substituted for the original sections 13
kid 14 by sectlon 13 of the Tamil Nadu Prevention of Begging
(Amendment) Act, 1964 (Tamil Nadu Act 40 of 1364).

* These words were su!mituted for thc word » Madrﬁs " by the
Tamil Nadu Adpta,tlo 9, as amended by the
Tamil Nadu tion or Laws (Becond Amendment) Order.
1965, -
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The following Act, of the Tamil Nadu Legisiative Assembly received the
assent of the President on the Ist July 1994 and is hereby published for general
Information :— -

ST ACT No. 44 OF 1994.

An Aet further to amend the Tamil Nadu Prevention of Begging Act, 1945,

g " BE it enacted by the Législativc Assembly of the State of Tamil Nadu in the Forty=
fourth Year of the Republic of India as follows;—

1. T‘ltns Act may be called the Tamil Nadu Prevention of Beggmg (Amendment) Short title.)
Act, 199 _

2. In the Tamil Nadu Prevention of Begging Act, 1945 (hereinafter referred to Amendment of B
as the principal Act), in section 2, in clause (1), for the expression “but dees not section 2.
include soliciting or receiving money or food or gifts for such purposes as may be
_prescribed”, the following shall be substituted, namely —-

“but does not include—

(a) earning a livelihood by displaying skills and talents by street artists and
performers in the oral tradition, bards, jugglers and street mag.icians; and

(&) soliciting or recewmg money or food or gifts for such purposes as may be
prescribed.”, .

(A Gioup) 1V-2. (3441 r o321 ]
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tioa o pew 3 Alter sevtion 20 of the peincipal Aet, the fullowing sectlon sldl bo {iserted,
m20A, namely te-

“20-A. Power [0 rentit period of detention.— (1) When any person has been
dolwluod i o work-house orw apoclul home, the Stule Uovernuont muy, ut any
time, remit any part of the period of detention ordered under any of the provisions
of this Act. :

(2} The State Government may make rules providing for the conditions and
restrictions subject to which remission under sub-section (1) may be granted.”.

(By order of the Governer)

M. MUNIRAMAN,
Secrelary to Government, Law Deparinent,

PRINTED - AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS,
i BEHALF OF THE GOVERNMENT OF TAMIL NADL.
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